
3907 OTlll A"""'er. PHALGUNA 13, 1881 (SAKAl OTIII A"""'er, 3908 
another hon. Member cannot rise in SUI TJ.p: e ~ beinr poIl_ 
his Ieat and say "No Sir, my question tical or'........... . 
should "be taken up". 'He shoutd ~ e 
notiCe earlier:' In futUre' we ".hall 
lIdopt that prac:tice, subject to the ap-
proval of the House. "nle House' eIIn 
always lay thet prionty ma,. be riven 
to a particular question. 

Shrl Bem Baraa: If'two members 
write to you about two questions diff-
erently, it will be dllllcult for you. 

Mr. Speaker: Then I Will decide. 

8llri R_ Bar .. : You should ell-
tablish a convention by draftinll rules, 
It is democ:raey. 

Mr. Speaker: The House is a,ree-
a ~ to thfo procedure. We will now 
take up S.Q. No. 607. Shrt Rameshwar 
Tantta. 

L.I.C. laYe.lmems Ia l'fewspapen lUI4 
.J.........aJs 

·807. Sbrt Rameshwar Taatla: Will 
the Minister of Il'IDIuaee be p\eaaed to 
• tate, 

(a) whether it is a fact that the 
Life Insurance Corporation hal pur-
r.nued shares or has liven loans to 
some newspapers and Journals; anll 

(bl If so, tbe names of the naws-
papers and journa.. ana amoont 10-
vested in each of them! 

'l'lle Deputy MlDlster of ...... ee 
(Shrbllatl TarIIeshwan Slaha): {,a, 
Yes, &.r. 

(hI A dlitement is laid on the 
Table of the House. [See Appendix 
II. annexure No. 8.1 

Shrl Rameshwar Tantla: It has been 
mentioned in the statement that some 
pr"ference shllres t.8v.! been bought 
of M""srs. K •• tur. and Son. Ltd. May 
I know the consideratIons for thl' 
purchase when these shares are not 
I'tModily saleable in th" market and 
when better preference shares could 
have been brought in the market at 
this price? 

Sbrl_ti TarIIeshwart SIaJIa: The 
Corporation was very much convlnc:t'd 
of the soundness of this proposition. 
384 (Ai)LSD-2. 

..... II,...: I am comJn. to tllll 
side also, ShrI Tantia. 

IIIIrt Bame8Invar Tu&Ia: What are 
the eonsicla'atI01U1in baytna th_ 
preference .h .... ? Have olber news-
papers also been approached by the 
LIC for thell' preference shares? What 
will be the LIe's policy In fublre? 

ShrtmaU Tark_wart SIah.: I ' 
wuuld like to drew the attention of 
the han. Member to the statement 
about the Inulltment policy of the 
LIC which waa made by the him. 
Finance Minister. All those consider-
ations are taken into account. 

Shrl T,ql: Since newspapers ate 
important political or,lUlB, 1 wonder 
if the Government have considered tbe 
feasibility of advising the LIC not to 
invest their funds in any enterprise 
which has lUly &reet connection with 
political parties . 

Shrlmatl 'l'arkeshwarl SIaJIa: It is a 
suggestion for action. 

Shrl Tyacl: A rood sugllestlon \CIO.. 

Shrl Joachim Alva: I lind that Gov-
ernment shows very ,reat partialitJ' 
for bi, newapapers with bir tunds 
and with bill moneys behind ~ e . In 
Ibe first place the State Bank of India 
lent a large .um of ' money, .... rly half 
a crore of rupees, to newspaper 
barons. Here, I lind, they have lent 
to very big papers. What happens to 
poor papers who just die for want at 
RI, 10,000 to Rs. 2O,OOO? .... (Inter-
ruption). 

Mr, Speaker: What is the questio .. ! 
The hon. Prime Minister. 

The Prime MIalster ... d Minister ., 
External Alralrs (Shri Jawalw1al 
Nehru): May I say that the BUIII""-
tion made by the hOrl, Member, Shri 
Tyagi. will be considered by Gov-
emment .... a .. t........"tion). 

Shri Bra,I RaJ SiDch: No, it will not 
be. 
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Sbri Jawabarlal Nebra: It 
matter of importance and we 
consider it. 

is a 
shall 

SIui TaDpmanl: From the state-
ment I find that the Ananda Bazar 
Patrika has Deen given Rs. 25 lakhs. 
What was the criterion and on what 
basis Rs. ~ lakhs were advanced by 
the LIC? 

Sbrlmati Tarkesbwari Sinha: It nas 
been the policy of the Life Insurance 
Corporation to buy preference shares 
and also taxable redeemable first 
mortgage debentures. The Corporation 
has been buying from time to time 
preference shares and debentures of 
the sound companies. This is nothing 
new. It is not a departure from the 
policy which has been followed by the 
Corporation. 

Sbri P. R. Patel: May I know whe-
ther the policy of the paper is con-
sidered before a decision to buy shares 
is taken? 

Sbrlmatl Tarkesbwarl SIDha: The 
policy has already been approved by 
the House to buy ..... (lnteTnLption). 

Sbri BraJ Raj SlnCh: No, the policy 
of the paper. 

Sbrl P. R. Patel: Whether the policy 
of the paper is considered. 

Mr. Speaker: He wants to know 
whether the policy of the paper is 
considered before loans are advanced 
to that paper. 

Sbrlmatl Tarkesbwari Sinba: 'lhe 
financial aoundness and the position 
of the paper is always considered by 
the Life Insurance Corporation .. 
(lnteTnLption). The political impli-

cations were not considered by the 
Corporation, but as the hon. Prime 
Minister has now announced, it will 
be taken into consideratior.. That 
has already been said by him. 

., Speaker: Shri Pattabhi Raman. 

Sbri A. O. Gaha: May I know ..... 

Mr. Speaker: I have not called Shri 
Guha. 

Shrl C. K. Pattabbl Kaman: Is it not 
a fact that they were mterested only 
in preference shares and not in equity 
s ares~ 

Shrlmatl Tarkeshwarl 
vestmen t has been in 
shares and also taxable 
mortgage debentures. 

Sinha: In-
preference 

redeemable 

Shri A. C. Guha: Has the LIC re-
ferred this matter of purchase of 
shares of that company or any simillIr 
matter to the Government before a 
decision, which is almost a political 
decision, is taken by the Corporation? 

Sllrlmati Tarkesbwari Sinha: Certain 
loans were already advanced before 
the LIC came into existence. Com-
mitments were made.. Those loans 
are given as an inherited thing by the 
LIC. Certain prior commitments 
were made. Therefore the LIC had 
to implement those commitments. 
Only one loan has been advanced and 
that is to Kasturi and Sons Limitt'Ci. 
That is the only initiative which has 
been taken by the LIC. 

Sbri A. C. Guha: There is a diller-
ence between the inherited and the 
new ones. 

Mr. Speaker: Shri Thirumala Rao. 

Shrl TblrumaJa Bao: Does the LIC 
take into account the political pro-
fessions of the managing directors and 
the directors of public limited com-
panies before they invest money in 
their shares? 

Mr. Speaker: It is an answer to 
that question. 

Sbri 'l'hlrumala Rae: This is a 
larger issue raised not only about 
newspapers but about big magnates 
also, who take sides in policies as a 
result of the advanta,e derived fro .. 
thee investments. 

Mr. Speaker: The Question Hour is 
over. 

Some Hou. Members ~ 
Shri Vidya Cbaran Shukla: May I 

ask one question? 
Mr. Speaker: Papers to be laid on 

the Table. 




